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DELAY IN RECEIPT OF COMMUNI-
CATION TO LOK SABHA

Shri Hari Vishnu Kamath (Hoshan-
gabad): Before we proceed to the
next! item, namely, the Supplemen-
tary Demands for Grants for Rail-
ways, may | invite your attention to
Bulletin Part II received this morn-
ing among parliamentary papers
which shows that even in these days
of national emergency it takes five
days or more for a communication to
reach you in New Delhi from the
Central Jail, New Dethi? This should
be inquired into. If this is the state
of affairs, 1 think something should
be done to tighten up matters. This
is concerning Dr. Lohia's release from
the jail. The communication from
the jail is dated September 8 and it
reached you on the 13th morning,
vesterday, five days later.

Mr. Speaker: Two days were holi-
days. ..

Shri Harl Vishnu Kamath: Even
then, this delay has to be inquired
into.

Mr. Speaker: 1 will get it examined.

sht g formg  (3{%) : wew
ween, xw & ogy R wm teEw o
HAYTE Wi w1 A, & qg AT AT
¥ e war gma ga @A off wTeiT
%A #ow A WA
faar w1

weaq wpreg ;a7 s, & I
¥ g8 ¥ g B efrm ¥ g

1107 hrs
DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1965-06—

Contd.
Mr. Speaker: The House will now
take up Suppl tary D ds for
Grants (Railways), Dr. Singhvi.
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Dr. L. M. Singhvi (Jodhpur): It is
true thal our hearts are much more
in matters which are more vital to our
national interests and in the present
hostilitieg between our country and our
bellicose neighbour; it is also true that
We are more anxious to know of the
latest devel ts, but 1 we
have to carry on with the business of
the House unti] we have further in-
formation or until the Treasury Ben-
ches proceed to consult with us fur-
ther in this respect. I do hope that
such consultation will take place be-
fore the country is committed to any
proposals in this regard.

Demand Nos. 2, 14 ang 15 appear lo
be very small in nature and magni-
tude. They are, as a matter of fact,
very considerable in their implications.
Two of these Demands would involve
an expendituro of more than Rs. 2
crores each, and one of these may in-
volve an expenditure of over Rs. T
lakhs. These are token Demands for
the time being for obtaining Parlia-
ment's approval for advance actlon in
consonance with a recommendation
made by the Public Accounts Commit-
tee.

Ordinarily, in such matters which
have received the sanction of the Plan-
nIng Commission and of the adminik-
tration, at this stage there is very little
to add. I have. however, a few sub-
missions to make, particularly in res-
pect of Demand No. 14 which relates
to construction of new lines. I think
that we are entitled to speak not only
in respect of what is proposed to be
done under these Supplementary De-
mands, but also what has been con-
sistently omitted to be done. [ feel
particularly that the development of
transport, both in the field of railways
and in the field of roads. has not been
done with a full measurp of the con-

i def, plicati and
our defence needs. I feel that now is
the time to emphasize, as the Chinese
aggression give us a compelling rea-
lisation that we must emphasize v
fence implications and defenes needs
particularly in the border arcas. 1




$477 D.S.G. (Railways)

[Dr. L. M. Singhvi]
think that what is happening on wur
borders, particularly on our western
borders now, is an eye-opener to us,
and we must make sure that our vital
lines of communications are kept as
free ang as full as possible. It is true
that in the hostilities only the shining
armour of the Generals and Colonels,
whom we greatly admire and to whom
we pay our tribute for their bravery
and gallantry, is visible to us, but al-
most invisible is the great contribution
that a whole line of communications
makes to the effort in these hostilities.
I think that it is in this context that
it will be appropriate for this House to
emphasize the need of developing our
transport, particularly our railway
transport in the difficult areas, parti-
cularly of Rajasthan.

The demand was voiced yesterday
in respect of construction of a new
line from Pokaran to Jaisalmer, 1
wholeheartedly endorse that demand.
That is a demand [ have been making
on the floor of the House for the last
three years. I know that there are
various considerations which have to
be taken into account, but I also know
that the kind of dynamism which Shri
Patil has been able to bear upon mat-
ters of administration, would also be
‘brought to bear upon this demand Yor
developing a line from Pokaran to
Jaisalmer. It is very easy to say that
there are considerations of finance,
which hinder the progress of such 2
project. It is easier still to say that we
would wait for developing thig line un-
til oil is found in Jaisalmer. That, 1
think, is a misconception, for we must
plan in advance. It is well-known
that we are bound to find sui gas in
this area if not large quantitics of oil.
It is well-known that we are deve-
loping one of the greatest canal pro-
jects in this arca. Therefore, there is
no reason for us to procrastinate in
this respect.

I would also like to emphasize, be-
fore 1 conclude, that the railways must
rationalise their organisation. Perhaps
now is not the time to embark on such
a rationalisation. But very soon I
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think the Railway Minister must bear
in mind that the railway organisation
has been growing somewhat flabby at
least to an outsider, and somewhat
unmanageable, I hope that 3 more ra-
tional zonal scheme would be brought
into existence, not in response merely
tn the pressures from this Chief Min-
ister here ar that Chief Minister there
but in response to demands and ex-
igencies of administration. I could
plead specifically for the creation of a
metre-gauge zone in order that com-
munication in the border area; is kept
full and free. 1 should like the Rail-
way Minister to tell us as to whether
he has a full picture of the construc-
tion of new lines and development of
Tail communications so that it is easier
for us to agree to these supplementary
d ds. The suppl v demand
is unexceptionable and what we would
like to have from him is a fuller pic-
ture of the developments which are
taking place in the fleld of develop-
ment of communications, particularly
in the border areas.

SBhri D. C. Sharma (Gurdaspur):
Mr. Speaker, I endorse the remarks
made by my hon. friend, who preced-
ed me by saying that the defence needs
of the country should get precedence
over everything else. But 1 do not
think that the Railway Ministry has
been insensitive to our defence re-
quirements or has turned a deaf year
to the demands that have been put
forwarg on the floor of thi; House for

ing the potential of
this country. One of the most shining
examples is the Assam rail link which
was constructed under very difficult
circumstances and I think it was cons-
tructedq in a record time ang it has
been a kind of show-window for the
speedy construction work of thi; Min-
istry. There are other defence lines
also which had been constructed.
There i3 one more point about which
I want to speak. I speak today with
a very heavy heart. I have not been
able to get sleep last night for the
simple reason that my constituency ls
under bombardment from one end to
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the other. Pathankot has been bom-
barded; Gurdaspur railway station has
been bombarded; Dhariwal and Batala
bhad been bombarded in the same way;
Kalano a small place has been bom-
barded. .......

Mr, Speaker: Why should not their
representatives be in the constituency
at this moment?

Shri D. C. Sharma: I am going
there. (Interruptions.) This gentle-
man who has been promoted to the
rank of the State Minister of Railways
for reasons not known to me laughs
st what I am saying. He should take
things very seriously; he should not
take things so lightheartedly.

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): 1 take things seriously; you
must not take them lightly.

Shrl D. C. Sharma: | was submitting
very respectfully that the line from
Amritsar to Pathankot is a strnteglc
line; it is the lifeline which

1887 (SAKA) DS.G. (Railways) 480

developments which are going on either
outside or inside, about the cease-fire
and so on. So, both the things are to

be co-ordinated. (Interruption).
Shri  Hari Vishnu Eamath
(Hoshangabad): It is a very salutary,

a very welcome piece of advice you
have given but it every Member of
Parliament took it seriously, as he
ought to, then there would be no Par-
liament sitting, and ita continuation
will become impossible; the House
will have to adjourn sine die. (Inter-
ruption).

Mr. Speaker: Order, order. I said it
on the assumption that the Minister of
Parliamentary Affairs has announced
that we will adjourn on the 24th. If
something else happens, then certain-
ly it all depends.

Bhri D. C. Bharma: I thank you very
much for the reply that you have
given to the letter; and telegrams that
you have received from the constilu-
encies. I think that expresses the con-

India with the State of Jammu and
Kashmir,

Mr. Speaker: I did not mean to make
those observations simply for Mr.
D, C. Sharma, I have been receiving
telegrams from some citizens that the
Parliament Members should be in their
constit ies at this t; that is
the desire of some people. That was
in my mind. Of course, we have im-
portant business to do here as well
But I hope that as soon as we finish it
we will go to our constituencies. I
have replied to those people on behalf
of all Members that it is State business
that we are doing angd that as soon as
it is finished all of us would go to our
constituencies.

Shri D. C. Sharma: Thank you, Sir.

Shri Bhagwat Jha Azad (Bhagal-
pur): With respect, we differ from
that remark, because, we, a; Members
of Parliament, feel that very import-
ant business Is being transacted and
we are contributing a great deal to the

of opinion in this House. But
1 cannot help Shri Kamath and Shri
Bhagwat Jha Azad saying what they
like. They are the two persons who
(Interruption).

Shri Bhagwat Jha Asad: I think the
hon. Member, with his grey hairs,
should not be too light in hig remarks.
He should not try to cross awords
everytime; he himself is light in his
speeches and he speaks everything he
likes. We are very serious. (Inter-
ruption).

Shri Harl Vishnu Eamath: Even in
London, the British Parliament sat
from day to day when the blitz was on,
during the last war.

8hri Bhagwat Jha Azad: If the hon.
Member has any information that his
city is bombarded; he should not
accuse others,

Mr. Speaker: Order, order.

Shri D, C. Sharma: Both think differ.
ently; we are all Members of the
House, 50 fa: as the crossing of the
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sword i concerned, I would vross
swords even with the Almighty God if
necessary. I am not afraid of any-
body, whoever he is.  (Interruption).

Shrl Bhagwat Jha Azad: Why refer
to bombardment? (Interruption).

Ehrl D. C. Bharma: You are not my
guardian.

Bhrl Bhagwat Jha Azad: T am not,
but you have no business to tell me
likp this.

Mr. Speaker: Order, order. The hen,

Member. Shri Sharma, might also
kindly resume his seat. Swords are
not to be crossed insidp the House.

When once a remark has been made
and it has been replied to, then it
should subside there ang we ought o
go on further with the proceedings.

Shri D. C, Sharma: I was submitting
very respectfully,.....

Shri Bhagwat Jha Azad: As an Eng-
lish professor, he ought to understand
many things.

Shrimati Tarkeshwari Sinha (Barh):
Such personal remarks should not be
sllowed to be made, Sir.

Shri D, C. Sharma: So, Sir, I was
submitling very respectfully that the
line from  Amritsar...... (Interrup-
tion),

Shrimati Tarkeshwari Sinha: The
hon, Member has the monopoly of say-
ing like that.

Shri Bhagwat Jha Azad: Who is
fighting? Then hon. lady Member has
come into the fray; not 1.

Shrimati Tarkeshwarl Sinha: Sir, I
lodge a sirong protest at the hon. Mem-
ber taking the opportunity of making
any remark op anybody; he should
withdraw his remark. (Interruptions).

Mr. Speaker: Order, order,

Shrimatl Tarkeshwari Simha: He
should be asked to withdraw the re-
mark.
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Mr. Bpeaker: Order, order: I would
request every hon. Member that if he
has to fight, he has to fight with me
and not among themselves., [ will bear

all the brunt and I am prepared for
all that. (Interruption),

Shri Hem Barua (Gauhati): Our
sympathies  ure with Shrimati
Tarkeshwari Sinha.

Bhrimati Tarkeshwari Sinha: I do

not want anybody's sympathy and even
your protection, But this kind of tac-
ticg should not be encouraged in the
House. The hon. Member started
crossing swords with the hon, Mem-
ber who was speaking, and after that
he did not stop; he proceeded to make
general remarks; this kind of thing
should not be allowed. First, there
was exchange of words and then he
started indulging in such remarks.
Thig should not be encouraged.

Shri Bhagwat Jha Aszad: I would
reguest you not to allow unparlia-
mentary remarks, if any. (Interrup-
tion).

Mr. Speaker: Order, order. I am
rother surprised at this, Mr. Sharma
should hold the floor and no one else
should stand up and interrupt.

Shrl D. C. Sharma: The rallway
line from Amritsar to Pathankot is a
strategic line and evervthing should be
dong to raise its defence potential. As
you will fing from the papers, Gurdas-
pur railway station has been bombed.
I think the Minister should offer a
handsome gesture now by building
better railway stations there, pgiving
them better trains, better track and
making the trains run much more
expeditiously.

At the same time, the defence nceds
of m - country will not be satisfieq if
wa hojid only  a railway line from
Amritsar tn Pathankot. The defence
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needs will be fully met only if we have
a line from Pathankot to Jammu and
from Jammu to Riasi. This demand has
been there for a very long time. I am
sorry that even the small patch of
railway line from Pathankot to Kathua
has not yet been built. 1 would re-
quest the Minister to look into this and
give us the heartening news that he
would undertake to build all these
strategic lines as early as possible. Of
rourse, there are strategic lines in
other parts of India, but [ am speaking
only about these lines at present,

Sir, I am an admicer of the Public
Accounts Committee and the wonder-
ful way it works. But I cannot under-
stand how the House can be asked
to vote for a token demand of Rs. 1,000
when the total expenditure may run
into crores. The token demand must
bear some proportion to the total ex-
penditure. I am not sitting in judg-
ment over the working of the PAC,
but it should reconsider this point,
s0 that the token grant has some ap-
preciable propartion to the overall ex-
penditure that is to be borne by the
railways or other ministries in future.

Thirdly, I am glag the doubling of
track iz going on in the south and
alzo in the north of India. I hope the
doubling will proceed at a faster pace.
1 think the doubling of strategic lines
should be done much more swiftly
than that of other lines. The track
should be doubleq from Amritsar to
Pathankot and Jammu to Rissl.

The railways are glving a very good
account of themselves and 1 thank the
minister for inviting members of Par-
liament to give them an overull view
of the work that the railway, are do-
ing. I hope his good example will he
followed by other ministers also and
members will be taken into confidence
so far as other pational undertakings
are concerned,

The railways in India are unique in
one respect. In England, under Dr.
Beeching, they have dismantled all
uneconomic lines. But here, we are
more for national needs than for eco-
nomy and we are happy that the whole
network of railways is working even

at the time of emergency.

Shri A, P. Sharma (Buxar): Mr.
Speaker, Sir, T would, while support-
ing these Supplementary Demands
for Grants like to make a few obsor-
vations, purticularly in connection
with the speeding up of the trains
and also regarding the service condi-
tions and welfare of the staff.

S0 far as electrification of the
Indian railways is concerned, parti-
cularly in relation to these two De-
mands—Demand No. 2 and Demand
No. 14—it is an absolute necessity.
So far as speeding up of the trains
iz concerned, the section belwecen
Madras and Vijayawada is an abso-
lutely important section in the sou-
thern parl of the country. ] hope in
course of time Vijavawada will be
connected with Waltair also, in the
South-Eastern Railway, by means of
electrification. Regarding electrifica-
tion of the main line form Howrah
to Delhi, the electrification work, as
stated in the Demand, has been
completed up to Allahabad and work
upto Kanpur has been taken up.
Work upte Tundla is further pro-
posed to be taken up in the begin-
ning of the Fourth Five Year Plan.
In this connection, I would like 1o
say that with the electrification of
thin line the speed of the tains bet-
ween Delhi and Howrah should be
increased. 1 find that electrification
of the railways is not at present uti-
lised for passenger service even up-
to Allahabad upto which electrifi-
cation work has heen  completed.
My suggestion, therefore, ix that
passenger servires should also be
run by means of electric engines and
their speed should be increased.

One more suggestion, In this con-
nection, which 1 would like to make
is that there should be alternate
arrangement, cven after completion
of electrification. for running of
trains through dicsel engines or
stram locomotives for certain emer-
gency purposes, Provision of an  al-
ternative arangement iz always hetter
and that js why I am making this
suggestion.
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Regarding the staff | have to make
a few suggestions. Although  the
Minister of Hailways has given an
-assurance time gnd again on the floor
of this House that after the clectri-
fication of a particular section the
staff declared surplus on the steam
locomotive side will be utilised on
the electric side after giving proper
training, 1 am sorry to mention here
that we are still receiving reports
that a good number of staff are not
being given the training and they are
not being absorbed in a proper cate-

gory equivalent to the work they
have been doing. Over and  above
that, cven some people who  have

been trained are not being taken and
people from outside are being given
preference for appointment on the
e.ectric side. This should stop. Those
‘people who are particularly engaged
In electrification work should be
given prefercnce over people from
the open market. Eectrification is
treated as a project and therefore the
prople who work on it, people who
complete the electrification work, ex-
cept a few high ranking officials, the
whole rank and flle of workers, are
treated as casual workers and after
completion of the electrification pro-
ject they are not given any perman-
nent status. They are not being ab-
sorbed in regular service. 1 would
say that the whole idea of progress
will be defeated if the people who
complete these projects are thrown
out from their jobs after completion
of the projects, My request, there-
fore, to the Railway Minister is that
-every effort should be made to ab-
sorb these workers in regular service
after testing their suitability.

In this respect, I would like to
make one more observation regard-
ing temporary engineers. I referred
to that at the time of the budget de-
bate also. There are hundreds of

temporary engineers in the Indian
railways, They should be allotted
to some cadre and their services
should be made permanent, With

these words, I support these demands.
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Dr. M. 5. Aney (Nagpur): Mr.
Speaker, 1 will not take more than
three minutes. First I will say that I
support all these three demands. One
is for surveys, another for elctrifi-
cation and a third for doubling the
line. While supporting them, I only
want to make a smail suggestion,
which is a hardy annual, The nar-
row-gauge line from Darwah to
Pusad should again be constructed. I
touched this point this year in my
budget speech, which was patiently
listened to both by the Minister and
his Deputy Minister and they gave
some assurance. | expected some
step in that direction but up to this
time no step has been taken on that
assurance.

Then, in the narrow-gauge there
are lines from Murtijapur to Darwah
and Murtijapur to Alichpur of the
old CP Railways. The Government
of India is running them. Their con-
tract i3 coming to an end either by
the end of this year or the beginning
of next year. I want the hon. Minis-
ter to bear this in mind and try to
do away with the narrow-gauge line,
by introducing broad-gauge in its
place. At present, they are incurring
some losses in loading and unloading
of goods for transhipment form
broad-gauge to narrow-gauge. If
these lines are converted into broad-
gauge, it will be a profitable proposi-
tion and it will be beneficial for both
passenger and goods traffic. That s
another point which I want to men-
tion for your consideration. So far as
the revival of the old  dismantled
lines are concerned, T do not want to
say anything at this stage.

Yot simmoaw wm (zodm)
v wERT, § R o g s
F [T €1 G ¥ FO AAT W@
T ST UF a7 ¥ S @A ST
£

wE TR A grm R o
ot TR ey OF daT o
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& ozt @ et W w faenht § o
W & IAT H IOOM AT UF APA §
gt T A faedt ¥ afer g
st apedtge & e § ot 24 H A
T ¢ I A i 9 uw fafre
AT § T 24 AN FY A AT
= R W semfrat £ o
W At ¢ e et AT gfeergds
AT AFY &1 'war | gy 7o fm
T qF TENT WAT 97 i AR
¥ 35w F1 TreRd WOk woRT ¥ A
arar g arfE aEedTgT W soe
& @7 & A g 7 wfeat § ag
w9 g | g fan gaesge Wi o
HATEA AT 36 HIA KT & TAHT TH qHAT
o far mr v, &P Ao A e
I9 79 & ¥ gformw ww o) g
wit a wgl o oge §

a 0w ®F fem mm Toem
o gaeg & f A f T
Fo & ol anfw aramamer ¥ gfem £
afe 99 74 & amg ot wTAAT AgE o
agt T o

W iy # ot A A @
FwRiTT e Wi Wi g s
mar fs wREge ¥ g0 FY g 9w
ATET H1 FTC a% w famr ATy A
e dWT 9T OF W e g
afem ag e ot aff o gwr

rQ o wEeT ¥ wRw & fw
ot g = weeefer gemE §
99 o2 w7 favia g amar afem o waw
a1 qEE & N ) AT T §
TR ATATC IF WH d@ET A° |
W A% HEWG A £ & goem A7
AREATE & §19 # g@ | ¥ 9w,
WY ware ag | v T 7 A wAaTE-
@ F TR w oAt AR & faer

fear wmq mfe dfore ot wTe gfenar

¥ AT R

o wEl ¥ Ay & @ e W
oY WA § W W war A
N e FA wEwT ¥ avwx W §
I q¢ wrer foim & faay som it
¥ wf wrt ¥ Y ¥ o § o
TR & AR & JrmT & qane
o waw wrA femr s

ot www fag (wor) ;W Wi
W fafrec agm & 4w & R &
JHET AW KT E |

R I ¥ e wgw wTAEw
W &, awm A ¥ fafeed §1 ow
wg & gady o ¥ Wi ¥ frg oY ufy
WA WA & 1 WTawS ot ted
wT aga & s e §

W g & & wft mmmm W
i W ST foaaam fe wero die
fawelt % ofre oY oA B, 7@ Foelt W
7Y % a1 IS §, 9T w7 & avra
TF ot TaA T ¥ 1| §® e wfsark
gt &, a9 wee B W gF e
v q%aT & | yafAg A e §
fie s & g aw WY oww A Y
Taw & fgmr so

% @ wiz w1 wnd @ oo
wrt w7 g fe &% ot gure frar
3 9T ' famr wmom

Shri Oza (Surendranagar): Sir,
while supporting the Demands for
Grants, 1 will make certain observa-
tions. The hon., Minister and his
colleague have made a new impact on
the railway administration by their
characteristic dynamism and we are
all grateful to them.

T know that this iz not the oppor-
tunity to press for any new commit-
ments.  All things should subserve
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the necessities of our national de-
tence. But while saying so I cannot
fail to make one observation which
concerns my constituency. The nar-
row gauge line between Morvi and
Amaran is going to be dismantled
from the 1lst October. There is no
road between Morvi and Amaran and
the Gujarat Government hag recently
undertaken to construct a road bet-

ween Morvi and Amaran, Thut com-
mitment they have made but the
work has not started yet. Since the

Gujarat Guvernment has made this
commitment, my only request to the
hon. Minister is that so long as the
road is not consiructed, the only
means of communication beiween
Morvi and Amaran may not be dis-
mantled and he may stay the hands
of the railway administration in re-
moving that line. That is the only
point which I want to press on him.

Shri A, N, Vidyalankar (Hoshiar-
pur): Sir, so far as the Demands go,
I have no particular objection; but, I
think, these schemes were formulat-
ed in peace-time and in the present
situation thot we are our schemes
should be defence orientated. 1 feel,
we should fix priorities again and
should try to sce that the border
arcas that are at present attacked
and where our defences have to be
made strong should be taken up first.
For instance, I know, in Punjab there
arc various plares where communica-
tions are not properly developed and
there is danger of communications
being cut off. Those portions should
be vompleted. We have no connection
with Kashmir. So, our plan of expen-
diture should be reoriented and we
should take up those areas first. For
instance, there is only & narrow
gauge line by which Assam is con-
nected with the rest of the country.
These areas should be taken up fire*
and we should redraw nvr Dlans of

new lines and moke whatever  im-
provements arc to he made,
Qimitarle with regard to  accom-

mnAntiam aten far the time being we
should just leave the amenities alone

and should try to give accummoda-
tion to the people first. All  our
money should be spent where it is
necessary for the defence purposcs.
In evry note it is mentioned that
the Public Accounts Committee's re-
commendation is kept in view and,
therefore, these ioken demands have
been made, Personally, I do not
agree with the view express by the
Public Accounts Cummittee because
this upsets the whole budget. After
they get the loken demands accepted
by Parliament, the practice of pre-
senting suppl tary d ds again
and again, [ think, is not good from
the point of view of accounting.
Therefore, I think, in this matter, the
Public Accounts Committee should be
requested to review their  opinion.
In one or two cases, it is pussible that
you might present token demands
but if you make it g rule in all cases
that you first preseni token demands
and thereafter you present supple-
mentary demuands, that practice should
not be adopted as a rule. In view of
this, T submit that the opinion of
the Public Accounts Committe shouid
be re-examined.

dﬂ'l"o To mredrm  (weft ):
e wEe, & iwd fafaret agaw
T OF TR qaT A a0 frem
wgerg 1 K&t fre gm—samr
vy Al T :

& arga g e 7 1@ wrew farerd
* arr AN AT w1 T @, Tw v fee
¥ farare foey o 1 AT AW WY
o s §, ot F mifgw  sEew wd
aneAl & oW mrwre af e ¥ )
wga AT g, & 3 g e & 1o fafa-
T ¥ A O qE T v € o fe
¥t frefwa-ew o gw o e
& A1 T¥ ATERT——T T T A
— farar WY, F7aET F HATE
foe, @7 G w7 TATeT AF AT
wpt g7 AT ¥ I, W Ay
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el wrefagi § €% wwerow d gy
[ | AfET 9@ wwr AwTE A WY
war oy fie wff , & wewtfaw § 9
# ovay dur oft &% v § o3 Iwh
T g ol § WR gienT ¥
wga wfsamgat o s § wafeg A
frafaa-sia & adm Wil & a4
AT F I W TR KT ALY

Jogers oz & v oft foed dw

a1 A geaTer o awdT §, agt o<
GE-gE A0-Aw A faerf I |
fog acg g7 ¥ %@ Al ¥ fag T Y
A g W T A
FAA ®1AA fag g, SE aig
%% a1 ¥ qreat a1 a7 Q- ad
fawra # ot g7 1 Fr§ wrafe 78 2y
aifegd | &g o=hw A A QA
g, 39 & {fom o fesd wnfz oo
L EEIECE CoNEE R R
dzg Il & faq s @At & ownr
SE @M W dal W owfes
fawrma o wodft ag ¥ @ wbm
* ww § fs w0 darew 0@
gwva 9 ar-fa wom, a1 sad
=€ Jr W awoadt g ooy
Tt g R Iey s At # @
wgfrs st 8, #% o & qU A
gm 1 gz dw  fr aga afenr N
Ty arfge,  AfF o aga afenr
Ny agTad, A ey w7 dsT W
fad o wdrrew A9 oA
A WA gk, A adFEE a9
Y AT €7 /AT ¥ g ey, N F
W aat & &4 W wEl w1 U
o

73 amm ¥ s =@ darw g
arfiET R AT aTAR W

st wgw weim (qar)c &
L6 MLX OF D TATTR T g
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g &, €AY 9 K g & wrow

WIa AtowaE W, g oI
Hord w1 &8 ofr 7 W awd &, fomr

waw A fewr @ w¥fegfein
st ¥ wifgw o o
T T@ AT W Ewear W gw
WX & frg 4Y sfwer foskt ot s &
g At awd § 1 WdT A Ny ey
t ¥ fon & arfem, wo T
g fag wX WF oA 8 w-
THEEEIE | & 37 9 gEE gm
fiv 3 ®3r WY gery & for va-dwe,
ar-sfaen, fesdt Fat i fagre ety
W T ¥ FRWTUN & A7 e
W T HTAN 1 T onEr G W

oo ogwr §

The Minister of Rallways (Shri
B. K. Patll): Mr. Speaker, Sir, these
demands, as stated yesterday, are
merely token demands. Ag Dr. Aney
pointed out one is for the electrifica-
tion, ano'her for the survey of an
electric scheme and the third for the
doubling of the track. These are 4th
Plan schemes that were not included
in the Budget and which are proposed
to be taken up in advance. The Rail-
ways have been working on the
schemes much faster than expected
and, therefore, the necessity for these
token demands arises. The Publle
Accounts Committee suggested that a
token grant should be Introduced so
that the House should know about
such schemes and approve them My
friend Mr. Vidvalankar is totally
wrong in hls conception of token
demands. Because it is very necessary
indeed that the token demands have
to be granted. It is g democratic way
of keeping the House informed. This
Is so far a3 the grants are concerned
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Advantage has been taken—very
naturally so and I do not find fault
with that—by the Members to make
some suggestions, which should really
be made at the time of the Budget
These grants do not really call for
these. Of course, I can quite under-
stand their anxiety because these are
the live problems in their constituen-
cies and they have every right 1o
make them,

Dr, Singhvi talked about transport
requirements vis-a-vis our defence
efferis. Of coursza, we aave always
got them in view, Apart {rom the
defence requirements, this has got to
be done not only in Railway transport
but also in other modes of transport.
Wherever there is ne transport, at-
tempts should be made to provide
some transport.

Then it is said that Railways are in
a way g commercial business and that
they cannot show losses. But there is
always an clement of loss and we
have to strike a balance. You cannot
always say that, unless there is some
profitability, a line would not be laid.
It everybody decides not to go into
water unless he knows competently to
swim, surely there would be no swim-
ming. Therefore, there has got to be
some kind of a balance. We have got
to have the lines, but those lines must
not be under-rcmunerative because
the total effect on our budget will be
bad,

I can understand Dr  Singhvi's re-
quest that Rajasthan is backward in
transportation and that something has
got to be done there. He referred
particularly to the Rajasthan Canal.
At one timpe when that Canal was pro-
jected, I was in charge of 5 particular
scheme and I am very proud that this
Canal would bring all the prosperity
not only to Rajasthan but to the whole
of India. Of course, that will pose
gome transport problems too, which
have to be sorted out as quickly as
possible. But these grants have no
referrence to it. 1 ean, however, as-
sure him that this will be done.
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My friend, Mr. D. C, Sharma, is un-
fortunately not here. I sympathise
with him. I can understand the heavy
heart, coming as he does from Gurdas-
pur, where recently there was some
bombing and one or two men lost
their lives. But it is really very good
that he has been spread to us. May
he live long to serve his Constituency,
this Parliament and the whole couu-
try. I wish he was here. He wants
that a sort of recompense should he
done for the Gurdaspur Station. We
should really do something about it. I
can assure him that we can consider
this by even going out of the way be-
cause of the sacrifices they have done
for a great national cause. What
Gurdaspur has done to win the nation-
al war amply qualifies that for all the
things that he wants, I think his
wishes will be granted.

So far as my friend, Shri A. P.
Sharma is concerned, I can understand
that the welfare of the staff and the
people have always been in his heart.
My heart also responds tg that, Par-
ticularly because I said it yesterday,
1 am not repeating again the magnifi-
cent work the Railwaymen are doing
for the country. Actually I am very
proud that the Railwaymen, from top
to bottom, are doing very good work
in spite of the trials that they have
to face; they know that every minute
there is danger to their lives. Like
our fighting soldiers they also contri-
bute very essentially to our defence
efforts because unless these services
are run, our war poteniial would not
be as perfect as we would like it to
be. But he should remember that we
shall bear those sugges'ions in mind.
As a result of electrification, a portion
of our staff has got to be displaced.
But surely they have got to be train-
ed and kept. It is not their fault that
electrification has come.  Therefore,
that should be done. If the hon. Mem-
ber brings to my notice any particular
cases where this is not done, we shall
see to it that it is done.

One of my hon. friends referred to
narrow gauge line. He has mentioned
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it again and again. Although this may
not be the occasion for it, I can
understand the anxiety of the hon.
Member that it should be taken in
hang and be done gg quickly as possi-
ble. It is a matter of conversion, We
are not now adding to the narruw
gauge lines, because after all com-
mercially, they do not mean anything;
they are a total dead loss and nothing
comes out of them, and, therefore, this
conversion has got to be done as
quickly as possible. Similarly, my
hon. friends Shri Shree Narayan Das
and Shri Achal Singh were talking
wbout some lines, Of course, those
lines gre very necessary. I do not say
that they are not necessary. I am not
ready with all the answers today in
respect of those points, because I did
not expert these questions to arise
during this discussion, but surely they
will be considered.

My hon, friend Shri Oza who halls
from Gujarat has said, and he hag said
this to me even before, that there is &
persistent demand that the particular
narrow gauge line that he mentioned
should not be dismantied unleas there
is g road. Sometimes, it does happen
that when a road has to be consiructed
there is no other land available and
where the line stands the road has to
be consfructed. Therefore, the ques-
tion arises how to construct a road on
the place where the line stands. We
do not know whether the egg comes
first or, the hen como2s first, but we
have pot to have the epp and alsn the
hen. Therefore, we ghall see what
could be done in order ‘o achiove that,
My hon. frieng Shri K. D. Malaviva
has also made certain suggestions, and
1 can assure him that they would be
borne in mind.

My hon. friend Shri R. S. Pandey
wants double-decker trains, That is
a very good idea. It is a very good
thing that many of our Members of
Parliament who come back from these
world tours get new ideas which are
very good ideas, They are not there
in America, but they are there in
Japan, but on a scale which is not very
large; these double-decker trains are
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used there and they are very success-
ful. Ever since I had seen such double-
decker trains some years ago in Japan,
1 hag introduced that idea here so
that we could consider how we could
do it, and if it could be possible here,
what type of traction we would require
for that purpose and so on. These are
matters that have got to be taken into
consideration. It is possible in one
place, but it may not be possible in
another place unless fundamentally
the traction is changed. Therefore, we
shall bear this in mind.

With these words, I commend these
Demands for the acceptance of the
House

Shri Yashpal Singh (Kairana):
‘What about Roorkee? The hon. Min-
ister has not said anything about it.

Shri 8. K. Patil: I am sorry I forgot
my hon. friend Shri Yashpal Singh.

Since the elections are approaching,
and our budget would be presented
slightly before the elections, I would
try to satiefy every hon. Member.

Mr. Speaker: The question is:

“That the respective supple-
mentary sums not exceeding the
amounts  shown in the third
columpn of the Order Paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1866, in respect of the following
Demands entered in the second
column thereof, namely Demands
Nos. 2, 14 ang 15.".

The motion was adopted.

[The maotions of Demands for Supple-
mentary Grants (Railways). 1865-66-
which were adopted by the Lok Sabha,
are reproduced below.—Ed.]

Demaxp No. 2—MracrLiantovs Ram-
WAY ExPENDITURE

“That & supplementary sum not
exceeding Rs. 1000 be granted to
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the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1986, in respect
of 'Miscellaneous Railway Expen-
diture’.”

Demanp No.  14—CONSTRUCTION oF
New Lines

“That a supplementary sum not
exceeding Rs. 1000 be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 31st day of March, 1066, in
respect of ‘Construction of New
Lines'"

Demanp No. 15—OpEN LiNne WORKS—
+CaPITAL, DEPRECIATION RESERVE Funp
AND DevELoPMENT Funp

“That a supplementary sum not
exceeding Rs, 1000 be granted to
the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1866, in
respect of ‘Open Ling Works—
Capital, Depreciation Reserve
Fund and Development Fund'."

—

1153 hrs,

DELHI MOTOR VEHICLES TAXA-
TION (AMENDMENT) BILL

The Minister of Transport (Shri Raj
Bahadur): I beg to move:

“That the BIill to amend the
Delhi Motor Vehicles Taxation Act,
1962, be taken into consideration.”

This Act was put on the statute-book
as late as the end of 1962 or the begin-
ning of 1963, and it came into force
with effect from 1st April, 1963, Sec-
tion 20 of this Act provides that the
proceeds of the tax collected from
motor vehicles under this Act, after
deduction of the necessaty expenditure
on collection, be paid to the Delhl
Municipal Corporation and the New
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Delhi Municipal Committee in an
agreed proportion, to meet their ex-
penses on the maintenance of roads
etc. The basis of distribution has been
that out of the proceeds from the re-
gistration fee ang the taxes on motor
vehicles, Government are entitled to
retain such part of it as is required
for meeting the expenditure on collec-
tion. Then, out of these two, that is,
the fees and the tax, there is a ratable
distribution so far as the costs of col-
lection are concerned. Within the re-
mainder, the basis of distribution is
the surface srea of motorable roads
under the jurisdiction of the Delhi
Municipal Corporation and the New
Delhi Municipal Committee, However,
we find that so far as the Cantonment
Board is concerned, it does not get any
share out of these proceeds. It is evi-
dent that they also have to maintain
certain roads, and certain roadg are
under their jurisdiction.

The main purport of this Bill is to
provide for a due share to the Delhi
Cantonment Board also out of these
proceeds. Clause 3 of this Bill aims at
that.

Then, there is some need for clari-
fication of a particular entry in the
Schedule. 1 would refer to sub-item
(h) in Part A of Schedule I in Item
III. At present, the description of
motor vehicles for purposes of taxation
is ag follows:

“Vehicles the registered laden
weight of which exceeds 10 ton-
nes”,

Then, in the next column, the entry
reads thus:

“100 for every tonne aor part
thereof.".

The intention is that up to 10 tonnes,
the tax is Rs. 700, and beyond 10 ton-
nes, when the weight exceeds 10 ton-
Des, for every extra tonne or part
thereof, an additional sum of Rs. 100
is to be levied. This was not quite
clear in the Act. Hence, we have



